263 The Appropriation [ RAJYA SABHA |
(Railways)
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developing countries like India will get
advantage to improve their productivity and
to take assistance for research and
development in primary commodities. Mainly
these are related to agricultural commodities
and not to manufactured items as Mr.
Hukmdeo Narayan Yadav said and I hope that
it would be possible for us to make a real dent
therein.

THE PUBLIC WAKFS (EXTENSION OF
LIMITATION) DELHI AMENDMENT
BILL, 1981

MR. DEPUTY CHAIRMAN: All right.
Now, the Bill for introduction. Yes, Mr. Shiv
Shankar.

THE MINISTER OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI P. SHIV
SHANKAR): Sir, I beg to move for leave to
introduce a Bill further to amend the Public
Wakfs (Extension of Limitation) Act, 1959, as
in force in the Union territory of Delhi.

The question was put and the motion was
adopted.

SHRI P. SHIV SHANKAR; Sir, I introduce
the Bill.

m THE APPROPRIATION (RAIL

WAYS) NO. 6 BILL, 1981—contd.

THE APPROPRIATION (RAIL
WAYS) NO. 7 BILL. 1981—contd.

MR. DEPUTY CHAIRMAN: Now, we
shall continue the discussion on the Railway
Appropriation Bills. We have almost
exhausted the time allotted for the Bills. But,
because, a few more speakers wanted to
express their views, we are starting the
discussion now. Therefore, I would request
the Members to be very brief in their
observations. The time left now is very little
and the Minister also has to reply. Yes, Mr.
Kalpnath Rai.

SHRI SADASHIV BAGAITKAR
(Maharashtra): Sir, you are -calling Mr.
Kalpnath Rai. But Mr. Hukmdeo Narayan
must be called now.
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MR. DEPUTY CHAIRMAN: Any-
way, I have called him and I will call him
afterwards. It is a question of just ten
minutes only. Yes, Mr. Rai.
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F AT calr fggq weadAT & e
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fear & 1 zEW A fewr £
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"The licence was finally terminated
with effect from 31-12-1972 as the
party did not abide by the agreement
conditions for revision of rent with
effect from 1-1-1968. The party,
however, has not so far vacated the
railway land."

cqre fega amer =3 &1 w92
o1 57 g0 § 1 FEA aidda
arg faar & | HEEIEL AT A% TAg
T FAA 9T AR FEAT Ty
W T F afawid wia @ g
g, feaz a5 g1 & fass® a9
g & 1| THF 919 F97 9TAA B, 73
AM FIEA | & ANF AT TEM
zar fasst & @weEv amg AT
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Q. No. 2974; As on 31-7-1981, there
were in all 4943 encroachments on
railway land in Delhi area.
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FAqTE A | FAT FAT ARATH FY )
g7 care fera aaarey @iz Aifad
IAFT ¥AA A FAA G fraarsd,
M IAE! THE T qAFT § qifw
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IAH FOF FOU IEA TAAT &

Q. No. 424 dated 21-8-1981: Change
in the designs, method of construction,
seat for work, delays in getting the land
acquiring the site etc.

& 9zt qigi § 06 feamga 7ad
g, fEargd &1 a3 T &1, U6
feargy oa a1 aar foe gou fear-
T qAT &1 AT TAH VG quaw Frar
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¥ oz g, s W afaane
¥ qUAIT M0 AT TT XA T IEAE
Y asr 9 ¥ o w4-
F'feat & 74 T FAAT T A,
AT W 7 A T dareT
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SHRI R. MOHANARANGAM (Tamil
Nadu): Mr. Deputy Chairman, Sir, I am
really very glad today for the opportunity
being given to me to
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express some of my views on these
Railway Appropriation Bills. Our hon.
Minister has very cleverly chosen this
time for a discussion on these Railway
Appropriation Bills on the floor of
Parliament, when, actually, there has
been an increase in the freight rates when
he has increased the freight rates. He has
chosen this time for a discussion

especially when not even a single day
passes when there is no accident. Not
only that, Sir.

By the time I begin to say gome-thing
on these Appropriation Bills, I have to
say that whether deliberately or
purposely or by accident, they have
increased the freight charges. This in-
crease in the freight charges may be due
to many reasons. One is, for clearing the
deficit. Or, this might also have been
done under pressure. I personally feel
that there is a pressure from the World
Bank, who have laid down certain
conditions like increase in the freight
charges, increase in the rates of season
tickets and so on, apart from so many
other conditions which have been laid
down. They have laid down eighteen or
so conditions for giving Rs. 500 crores,
for implementation of certain deve-
lopmental schemes in regard to the
railway system in this country.

Sir, there are two main reasons for
establishing this railway network, this
railway transport system, in this country.
One is. for the benefit of the passengers.
The second reason is, for the benefit of
the industries and entrepreneurs, who are
also responsible for the economic
development of the country. If 1 see
whether any facilities have been given to
the passengers or to the industries, by in-
crease in the passenger fares or in the
freight charges. I really fail to see; I do
not find that any additional benefit has
been given to the passengers. Sir, as a
person who is coming from the Southern
part of this country and as a person who
is travelling the length and breadth of the
country by train, I do not see any
additional benefit has accrued to the
passengers. But every year, they are
increasing the freight

beginning of every year. They do this
during the course of a financial year also,
when, normally, one does not expect
such a thing to happen. Such a thing
has been said by our hon. Minister
today on the floor of the House that he is
going to introduce this for compensating
certain things. It was due to the
pressures by the World Bank. This can
be seen by the conditions laid down by
the World Bank. More than 1&
conditions are there.  Not only that, I
personally feel that it is very important
that our hon. Minister should realise that
when we increase the freight charges,
other formalities and canons should
be followed, especially in our area where
the industries—especially the , small
scale industries—are completely de-
pendent upon the supply of coal.
Kindly don't see the time, it is a very
important subject, we are not in  a
position to control it, so you please don't
control us and give me five or ten minutes
more.

Actually, Sir. in my part of the country,
we are completely dependent upon
Andhra Pradesh Singareni coalfields. To
some extent we get it from some of the
northern parts of the country. When they
increase the charges, they are not
increasing it for passengers only; they are
increasing the freight charges for
essential commodities also. When we do
not get this essential raw material from
Singareni and when we ask for the same
coal from some remote corner in the
north—whether it is Uttar Pradesh, or
West Bengal or some other place—wo
are expected to pay the additional freight
charges for transporting coal from that
part of the country to the southern part,
which is 1500 miles away. Automatically
it will increase the price of commodities
for which this raw material—namely
coal—is used for producing such things.
So we are automatically expecting the
consumers to pay more prices. So the
additional freight charges and additional
distance will not only increase the price
of the raw material but will also force the
consumer to pay more price for the final
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product. So there should be some equalisation
of prices. Whatever may be the distance,
whether We get it from Andhra. Pradesh or
Orissa or Assam or Jammu and Kashmir,
from wherever we get such essential products,
the price should be uniform, as in the case of
medicines. For medicines. Sir, they have
fixed the price level. Wherever we purchase
whether it is Bombay or West Bengal —we
give the same price for important medicines.
Likewise, it should be for essential
commodities. We should be provided that
facility for puchasing it at equal prices.

Thirdly, Sir, not a single day passes without
facing an accident, I do not know whether our
hon. Minister has taken the responsibility of
reducing the population. But I consider,
according to the economics theory that this is
one of the preventive checks. There are
certain positive checks; but this is a
preventive check. There is a rumour outside
Parliamest that when you want to collapse,
and when there is no certainty, it is better to
travel by our railways. The other one is that if
the entire world is going to collapse in another
25 years, it is better to stay in India always
because India is 25 years backward. When-
ever we have travelled abroad, we have seen
that actually coach No. 12 stops exactly at the
place for the twlefth coach on the platform.
whereas our railways are sometimes 3 to 4
hours late, some time 24 hours late, so that
even if it reaches at 8 o'clock, which is its
right time, it is 8 o'clock of the next day. Such
a rapid system we have.

These are some general remarks. But I
want to say with regard to some particular
things concerning my State I think you will
remember that I was one of the Members of
the Lok Sabha, when Parliament was
dissolved. My period was of 27 years and I
had spoken for nearly three or four times on
the Rail way Budget. May be the Minister
will come and go, the Minister may change,
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but each and every time I said the same thing:
that there were no additional facilities in Tamil
Nadu. Thirtyfour years have passed. You will
definitely be surprised if I say that 34 years
have passed and not even a single kilometre of
broad-gauge line has been introduced in Tamil
Nadu. Not even a single kilometre of broad-
gauge line after 34 years of Independence.
Kindly note it down. Not even a single
kilometre of broad-gauge line has been
introduced in Tamil Nadu. Whereas in
Calcutta, the city limit is 42 miles, in Delhi 25
miles, in Madras it is only 9 miles and 4
furlongs. And more than 10 lakh people are
staying there, from Tam-baram to Beach.
There are 8 or 9 railway gates. I had asked for
the construction of an over-bridge on the
railway gates. Then the entire influx will go
from South Madras to North Madras and from
North Madras to South Madras city. Now a car
is expected to take more than 40 minutes
between the Port and the city. So hon. Minister
should introduce over-bridges from Tambaram
to Beach and from Beach to Tambaram. That
is why I am asking him to introduce the rapid
transport system. Madras is a very small city
with only ten miles in length and nine miles in
breadth. It is not like Calcutta or Bombay and
is confined to only a small area and more than
40 lakhs of people are expected to stay there,
with more than eight lakhs of people travelling
daily. That is why we have asked them to
introduce this rapid transport system. Promises
were given very easily from Minister to
Minister, Minister by Minister,. from one party
rule to another party rule, but nothing actually
has happened. That is why, in fact, I want to
ask the Minister to take the entire
responsibility for introducing the rapid
transport system there. Also there is another
one the railway line from Karur to Dindigul. I
would ask the hon. Minister to take
responsibility for this also. Finally, Sir, these
are the things which I wanted to intimate the
hon. Minister through you and I hope he
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responsibility for them. Thank you, Sir.

MR. DEPUTY CHAIRMAN: Shri Sinha. .
. Not here Shri V. Gopalsamy. Please take
five minutes.

SHRI V. « GOPALSAMY (Tamil Nadu):
Mr. Deputy Chairman, Sir, I am thankful to
you for calling me.

Sir, at the outset I would like to draw the
attention of the hon. Minister of Railways to
some of the genuine demands and problems of
the major workshops in Southern Railway in
Tamil Nadu. The Locomotive Workshop of
Perambur, built in 1932, is one of the major
workshops in the Indian Railways, dealing
with overhauling of steam locomotives. This
workshop employs 4,631 men headed by an
Additional Chief Mechnical Engineer assisted
by eight officers. Sir, 496 steam locomotives
of the Southern and South-Central Railways
are based in these shops for repairs. On an
averge, 20 locos are repaired every month.
But, Sir, last month when 1 visited this
workshop I was very much shocked to see the
concern of the employees who are working
there because I am given to understand that
the turnout of engines in the Locomotive
Workshop at Perambur has been brought
down quantitatively due to the phased pro-
gramme of dieselisation and electrification.
As dieselisation started in the Southern
Railway, some places like Golden Rock,
Erode and Tondiar-pet were chosen for
constructing sheds for manufacturing diesel
locomotives. Now that electrification of the
Madras. Arkonam section started the number
of steam locomotives to be maintained by the
loco works at Perambur has come down. So,
this is a serious problem. The workers are very
much concerned because the future of the
workshop itself is at stake. In fact, I have
received a memorandum from the employees
stating that promotions for which trude tests
have been held are being withheld since many
vacan cies have been declared surplus since
the targeted turnout has been reduced from 22
engines per month to eight
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engines per month. In these circums-tances,
lo get over this crisis of employees being
rendered surplus, promotional avenues being
blocked and new recruitment being banned,
some alternative proposals for another project
should be contemplated.

In this connection, Sir, it will be very
proper on my part if I bring to the notice of
the hon. Minister that some proposals have
already been sent by the workshop to the
Railway Board. The first proposal is the elec-
tric loco project. The cost of the project has
been worked out to be Rs. 6.93 crores. But if a
new workshop is to be built for electric locos,
it will be costing Rs. 18.58 crores, that is,
nearly Rs. 12 crores more than that of
conversion of the loco works at Perambur. So,
this proposal should be given proper
consideration by the Government.

Another proposal is that of diesel shunters.
This project costs Rs. 59 lakhs. Also, the
number of locos that will have to be repaired
will be two lakhs by the end of 1988. This
project will provide employment for 270
workers. So Sir, these two projects should be
considered and I hope the Government and the
Railway Board will okay these two proposals.

Sir, there is another workshop, the ST
Worskshop at Podanur. I visited the workshop
last month. Sir, this Podanur workshop is the
pride of the railways. I was surprised to see
the potential and skill of the workers there
because sophisticated units of international
quality are manufactured in that workshop. So
the products of this sophisticated unit can be
exported to foreign countries also. For
instance, Podanur unit is a vital unit for traffic
facilities and signalling and these are
manufactured here. The pending demands for
relays on Podanur Workshops has been on the
increase. The demand will increase further due
to stopping up of the pace of A.C. elec-
trification projects.
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Sir, in this connection, I would like to
say that in West Bengal a private
company is supplying these spares to
other parts of the country. I do not
understand why a private company is
encouraged. This should be stopped and
also if a proper fillip is given to this
Workshop for proper sophistication and
the production is on a large scale, that
can be exported to foreign countries,
particularly to the developing countries.

I would like to draw the attention of the
Railway Minister to a recent decision, an
unwise decision, taken by the Railway
Administration regarding the abolition of
railway concessional facilities for the
sports teams participating in all the
approved meets other than the national-
and international ones. We are spending
crores of rupees on sports; I do not object
to that; we have a commitment and we
have to spend. The railways are running
at a loss for various reasons. For what
reason's has the Railway Administration
taken this decision. Such decision could
not have been taken if had been brought
to the notice of the Railway Minister. Our
sportsmen are coming from the poorest
strata of society. Their only problem is
money. There are Many established
sportsmen and they are sending teams
because of the railway concessions. Now
you hare scrapped these concessions. A
few days back I made a mention about it
and I had a talk with Shri Jaffar Sharief
and he said that he would look into the
matter. So you should maintain the status
quo and restore-the earlier decision.

In this connection, I would like to
bring out another serious point.
(Timelbell rings) Only two or three
minutes more. Yesterday also I was
waiting till 6 o'clock. Many trains have
been cancelled. in  Madurai-
Tirucharapalli Division in Tamil Nadu,
On the 16th I had put a question and the
Minister had replied these trains in
Madurai-Tirucharapalli Division in
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Southern Railway were cancelled and
they tried to justify it by saying that more
diesel engines cannot be provided to run
the passenger trains in these divisions
due to the limited number of passengers.
At the same time more trains are allotted
for other divisions. But in the Madurai-
Tirucharapalli Division in Tamil Nadu
many trains have been cancelled. So at
last hereafter such a thing should not
happen.

Before 1 conclude, I would like to
narrate one painful experience which
affected me when I was travelling after
having attended the last session. When we
were travelling after the last session, we
boarded' a coach in the GT Express and I
was shocked to see its condition. There
was no vestibule facility. We proceeded.
There were 22 passengers and I was
going with my family and another
Member of Parliament from this House,
Mr. A. P. Janardhanam, was also
travelling with us. Next morning in the
early hours we were shocked to learn that
our coach was about to be detached at
Jhansi. Jhansi is a dangerous place, where
some days back a murder took place—in
a nearby area. We protested and the
Deputy Superintendent came there. We
asked him, "For what purpose is it being
detached? Is it not fit for further journey?
And what alternative arrangements are
you making?" He' said, "That is your
outlook. It is not my outlook." Then I told
him my identity, that I am a Member of
Parliament and I am going after attending
the session. "Whoever you may be, we do
not bother about it." This was going on
for one and a half hours. The General
Manager of the Central Railway was also
there rest-ing in a saloon. That also I
came to know. What happened after that?
The Station Superintendent came and
asked, "Is it the behaviour of the edu-
cated- people?" We protested, and
suddenly he passed some remarks. He
said, "Unless you get down, you will be
kicked out." Immediately like a military
commander he went to the
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driver and asked him to move the coach.
The other coaches were already
detatched. It was taken up to some one
kilometre. The women and children were
crying. After! some time he came to me
and told me, "We will make some other
arrangement." I told him, "I am not
asking for a first-class coach. At least
pro-vide a second-class coach in good
condition." After two hours we were
assured that we would be given berths in
a second-class coach. By that time some
railway officials, TTs, informed that it
had happened earlier also and that many
people had stranded there for three days. I
told them, "We are not refugees: You
cannot treat us as refugees." Then a
second-class coach was given. Actually
the condition of the coach was very bad.
There was no window, no shutter and no
door. During the night actually the rain
was pouring and water was coming
inside. Till we reached Bina we suffered.
When we reached Bina and met the Bina
Superintendent and gave him a complaint
signed by myself and other passengers, he
said "It is not my botheration, it is your
botheration." We asked him, "At least
provide some good second-class coach.
You have got powers. You send a man, a
guard, with the G.T. Otherwise, we
cannot stop passengers." Till we reached
Kazipet, we were suffer-ing, We did not
have meal or breakfast. It was not a
vestibule. One foreigner from England
was a tourist. He had come to study the
architecture of India, of our country. He
too suffered a lot.

After all these things, when we reached
Madras, I got the signatures of all the
passengers, and I sent a complaint. I
personally wrote a letter to the Prime
Minister and also to the Railway
Minister. After some time in the papers
news appeared that the Railway Board
Chairman had ordered a probe into this.
When I came for this session, the first
day, early in the morning I received a
phone call.
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Somebody telephoned me and said, "I am
from the Railway Department. The
General Manager, Central Railway,
wants to see you. Will you be available
this month? I said, "I am always available
throughout this session." Nobody turned
up. My point is that such an experience,
such a hardship, should not happen to
anybody. I am not requesting it. for the
MPs only but for other passengers also.
Three times this has occurred. My point
is that an enquiry has been ordered as per
the reports, but that enquiry...

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Please wind up
now.

SHRI V. GOPALSAMY: There should
be proper action. Firm action should be
taken. I wish such expec-rience should
not happen to any of the Members when
they go after attending this session, With
these words, I conclude.

SHRI AJIT KUMAR SHARMA
(Assam); Mr. Vice-Chairman, Sir ...

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): Please be brief. For others
17 minutes are there. Mr. Gopalsamy has
already taken more than 15 minutes.

SHRI V. GOPALSAMY; Because of
your grace, Sir. Thank, you.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA) : No, no.

SHRI R. MOHANARANGAM: Al-
ways you are so nice.

SHRI AJIT KUMAR SHARMA: The
hon. Railway Minister has claimed that
he is an enlightened master of the
railways. I hope and wish that he became
an enlightened master and followed an
enlightened policy for development of
the railways.

In this very brief time, I only draw his
attention to certain aspects of the no-
railway situation still operating in the
North-Eastern region. The Rail-
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Minister must be aware of the National
Transport Policy Committee's
recommendations, a commitment to
which was given by his predecessor. Shri
Tripathi, in this very House. But it seems
that after giving the commitment in the
House, the Minister forgets, the Railway
Board forgets and the whole railway
administration  forgets about their
commitment. Now there 1is another
committee's report, the railway tariff
enquiry committee's report, relating to
this particular area. That also the Railway
Ministry has forgotten. I request the
Railway  Minister to take into
consideration the recommendations of
both these committees and implement
them in so far as the north-eastern region
is concerned.

Now, the development of railways in
that part of the country is very much
linked with the economic deve-lopment
of that region. We talk about
infrastructure for the economic deve-
lopment of a particular region. But
without the provision of railway line*, the
infrastructure is never complete and no
development can take place. Only three or
four days back there was a meeting about
development of small-scale industries,
attended by all the Ministers of the north-
eastern States and Union Territories, and
the main complaint was that whatever
money was received by these Govern-
ments from the Planning Commission for
development a major part was spent on
the transport of commodities because the
Railways did not come to help these
States in the development of transport
facilities of that area.

Now, in this connection I would briefly
mention three or four points for the
attention of the Railway Minister and I
hope he will take action. The main
recommendation of the Transport Policy
Committee is that wherever there are
missing links in the railways, those
missing links should be provided. Now in
Assam for about ten years there has been
a demand for the connection of Gauhati

[ 22 DEC. 1981 ]

(Railways) Bills, 1981 290

and Dibrugarh via the different towns of
the Brahmaputra Valley. And there have
been assurances from the Government
from time to time. But no action has been
taken. I would like the Railway Minister
to take up the construction of this railway
line connecting all the major towns of
the State because up till now the railway
system in Assam passes through forests
but does not touch the populated
areas.  Then another new railway line
which is very much needed and for which
claims were placed as far back as 1914,
for the purpose of development of the
Meghalaya area and the rest of the
province of Assam, is the line from
Jogigopa to Gauhati. These two railway
lines must be taken up immediately and I
hope the Railway Minister ~ will provide
the necessary money for the
construction of these two railway lines in
his next budget which he is going to
present in February or March.  Now
what  surprises me is that whatever is
spoken by the Minister in the House is
contradicted by the Railway Board. About
assurances also I have got answers to
about 25 questions during the last two
sessions and I have compared them with
the answers in this House and the letters
received by me from the Railway Minister
and the assurances given in the
Consultative Committee and I find a lot of
contradictions between all these different
statements, which shows that the Railway
Department is not sincere and they have
no intention to implement the schemes
and projects that they have promised for
that  particular area. (Time.bell rings)
Just two minutes more. Now in the last
meeting of the Consultative Committee,
suddenly a printed paper was circulated
to all our Members. In this paper we found
mention about 11 projects. I do not
know why it was so suddenly given to us,
may be to silence our criticism in the
Consultative Committee meeting. But
soon after that, they have forgotten about
all these different projects. And the
answers given to me by the hon.
Minister show that there is a lot of
contradiction bet-
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they stated in this particular paper and
what was stated by the Minister on the
floor of the House. I would request the
Minister to g° into all these questions and
see that urgent measures are taken for
development of new railway lines in that
particular region to help and assist the
economic development of the entire
north-eastern region, of the different
States and Union Territories in that
region.

I would like to refer to two more points.
The Chairman of the N.F. Railway
Service Commission was dismissed some
time back and no new Chairman has yet
been appointed. I would request the
Minister immediately to take steps to
appoint a new person as Chairman of the
N.F. Rail-Way Service Commission so
that all pending appointments can be
processed immediately.

The other point I would like to bring to
the notice of the hon. Railway Minister is
about the Tinsukia Mail which is
supposed to run between Delhi and
Tinsukia. Actually it is not Tinsukia Mail
in the proper sense of the term. It is really
a mail bet-Ween Delhi and New
Bongaigaon end beyond New Bongaigaon
the fate of the passengers can better be
imagined than explained. I would request
the Railway Minister to travel once by
this Tinsukia Mail from Delhi to Tinsukia
in order to realize the actual state of
affairs. Some time back I suggested to
him that a meeting of the Consultative
Committee should be held at Malegaon
headquarters of the NF Railway and
suggested that the Railway Minister
should himself travel along with members
of the Consultative Committee in the
whole area so that they would all realize
the conditions obtaining there, so that they
would get first hand knowledge of the
situation there. I Would also request that
Railway Minister to see that convenient
pleas are

not any more offered and the projects to
delayed.
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There is another very dangerous
situation continuing in the railway ad.
ministration which the hon. Railway
Minister has admitted in a letter to me and
that is the very large-scale cncroachments
of railway lands and buildings in the
whole of the N.F. Railway and these
encroachments are not removed. The most
surprising thing is that when recently an
eviction order was passed against these
encroachments somehow because of
certain vested . interests, the eviction was
stayed and the encroachments have been
allowed to continue. On this particular
aspect I request the hon. Railway Minister
to bestow his attention and see that urgent
steps are taken to evict all unauthorised
occupants in the entire N.F. Railway
throughout the State of Assam especially
right from New Bongaigaon to Tinsukia.

I hope the hon. Minister will take
action on all these matters. Thank,
you;

THE  VICE-CHAIRMAN,; (DR.
RAFIQ ZAKARIA): Now, Shri G. M.
Shawl. Please be brief...

SHRI GULAM  MOHI-UD-DIN
SHAWL (Jammu and Kashmir): Mr.
Vice-Chairman, 1 know when my turn
comes there is no time left. However, 1
thank you for this opportunity. I
congratulate the honourable Railway
Minister for giving us an opportunity to
'give vent to our feelings. We were
waiting for a long time for an opportunity
and now with this Bill he has given us
that opportunity. As far as the railways
are concerned, they have their own tale of
woe. And the railway travel they say, is
the cheapest. But it is not the safest. It is
full of risks and dangers. In fact, there
appears to be some  unwritten
understanding between Mr. Sharma, the
honourable Minister of Aviation, and Mr.
Pande, that people prefer to go by air
rather than by rail. As far as rail is con-
cerned, I don't think Mr. Pande has ever
travelled by it; otherwise, he would have
seen for himself what the miserable
conditions of the Pas-
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in the railways as far as tracks,
catering services, etc. are concerned?
I think as per the figures given for the last
year there were 700 accidents on
railways. But  we are not concerned
with figures. What we are concerned with
is that there should be efficiency in the
running of railways. When they say
figures have come down, that does not
mean that We are safe now Robberies, 4
P.M. dacoities and murders and other
things do take place. To say thatit is
the job of the concerned State
Governments to control them will not do
That is an alibi. That does not hold
water. What is required is not to leave all
matters to the Railways Board. You take
stock of the working of the Railways
everywhere in the country. As far as the
Railway Minister is concerned, he
appears to be oblivious of the opinions of
Members of Parliament. 1 hope he will
mend it and chow some regard for the

views of Members of Parliament.

Parliament has constituted several
committees, such as Catering Committee
and Passenger Amenities and Facilities
Committee of which I am a Member. But
I am yet to know of any meeting. I
enquired from the Parliamentary Affairs
Department. We had only one Northern
Zone Informal Consultative Committee
meeting where the Railway Board
Chairman, Mr. Gujral, came and tried to
say something. He rejected all our pleas.
That is the fate of our suggestions.

' Sir, we travel in railway trains. People
who travel in trains meet us. After all we
are representatives of the people. As far
as the difficulties of passengers are
concerned, we have to voice them on the
floor of the House. And you have to meet
these demands.

As far as passengers are concerned, I
sympathise with their fate. Only a person
who travels in train, either
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in Second Class or First Class, will know it.
There is the Jhelum Express. But there is no
drinking water. There is also the Holiday
Express ~ which does not have either the
First Class or the ACC. In fact the
Railway Minister has issued  orders for
its stoppage. Why? It gives you  good
income. [ had argued it here.  So' far as
Kashmir is concerned, Jhelum is often late
or even if it is punctual, it reaches Jammu
by 1 P.M. or2p.M.the nextday. By
that time the passengers, particularly
visitors, cannot get any conveyance for Sri-

nager. They are -either detained on the
road side or in Jammu. As far as Holiday
Expressis concerned, it reaches there in

the morning so that the visitors can proceed
on their onward journey to Srinagar.

As far as Jammu is concerned, I had made
a request and repeat it on the floor of the
House. Oursis a socialistic pattern of
society or at least the aim or objective is
that. That being so, why are you always
helping big business people and
monied people like N. P. Radhakishan who
does not ply a single passenger bus
between Jammu  and Srinagar? The bus
route is monopolised by the Jammu and
Kashmir State Transport Corporation. This
Corporation ~ which is in the public
sector. But out-agencies are given to
N. P. Radhakishan. Why?  Poles
public buses. That company does not play
a single passenger bus. J. K. Road
transport has the biggest fleet of trucks
in. Northern India. When asked, what did
the hon. Minister write to me?  He says
that the contract can be terminated when
there is complaint against him. This
argument does not hold water. It is not
plausible. I would again say that the
contract should be terminated because it
does not work. Passengers are put to great
difficulties. Our RAC has depots
everywhere In every town of the State. In
Jammu Station. Sir, from 9.00
AM. to 4 P.M. the staff members are
there for reservation. But, after 4-00 P. M..
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there is nobody at the station for
reservation purposes. So, Sir, I suggest
the staff be increased and the time be
extended up to 10 P.M. SO that the
passengers can get the facility and on a
shift basis you can have a better system
or arrangement there. Another thing is
that the Jammu Station does not have a
telegraph office. When we send a
telegram, even after a week it does not
reach the Station Master there for
reservation or for any other thing. The
point is that you can have a telegraph
office in the Jammu Station. Sir, what is
the fate of the promise the Railway
Minister made earlier? He had Promised
in the Railway Budget that the railway
line will be extended to Udhampur. So
far nothing to our knowledge has taken
place and I submit that the railway line be
extended from Jammu to Rajouri because
from Rajouri to Supaiyan the road is
being constructed and that would give
much facility to the passengers,
particularly the visitors, to Srinagar,
(Time Bell rings),

THE  VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Please wind up
now.

SHRI GULAM  MOHI-UD-DIN
SHAWL: I will try, Sir.

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): No, no. I cannot
give you more time.

SHRI GULAM MOHI-UD-DIN
SHAWLI: know it because I come from
a backward area.

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): You please speak
very briefly.

SHRI GULAM  MOHI-UD-DIN
SHAWL: As far as the catering services
are concerned, Sir, you would be
wonder-struck to note that I had myself
to pay four times for that thali which was
supplied to me at Ambala by the private
contractor. Sir, Mr. Yadav had rightly
suggested—-Mr.  Railway  Minister,
please
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understand this thing—that they should
give catering to the co-operatives. Mr.
Minister, please understand this thing
that when you get congratulations and
felicitations from your own side, from
your own party members, you also get
suggestions from them and they also
criticise the working of the Railways.
Please understand that. Mr. Yadav was
good enough to suggest, as far as the
catering services are concerned, that they
should be given to the co-operatives.
Then, Sir, M/s. Wheeler and M/s. Gulab
Singh & Co. and other private people
should not be there and their authority
should be snatched from them. We have
lots of educated unemployed people here.
Why not give these things to them so that
they can also sell these newspapers,
magazines, books, etc., so that they also
get this facility and you can thus curb this
unemployment problem? Thank you, Sir.

THE  VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA); Yes, Prof.
Bhattacharjee. Please be very brief.

PROF. SOURENDRA BHATTA-
CHARJEE (West Bengal): Sir, the
Minister of Railways has come forward
with supplementary demands, that is.
formalising what was annouc-ed by him
in a statement regarding which certain
controversies did arise. Now, Sir, one
point has come up very sharply again in
what is an anathema to the ruling party,
that is, the Press. But the Press, in a
democratic set up, has an important
position and any criticism, openly voiced
and with responsibility published, in the
Press has to be met by the ruling party.
The specific allegation has been that the
Railway Minister has been forced to come
forward with the supplementary demands
because of the needless speeding made by
the Railways, exceeding the provisions
in the Budget. Particular complaints have
been made regarding the purchase of
stores and other things. But the complaint
is that more than
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a hundred crores of rupees have been
spent outside the budgetary allocation.
Misuse of funds in other res-pects is also
widely reported so far as the Railways are
concerned. It is a common saying for a
very long time that unless these things,
the misuse, the corruption, the pilferage
that is going on, are removed, the
Railways cannot improve and but for
these things, perhaps the Railways could
have rails of gold instead of lamenting for
funds as it is doing now. Now, after
making these general observations, since
the time at my disposal is very short, 1
will raise certain specific points
concerning problems in my State.

Firstly, I will refer to the problem of
suburban railways in Calcutta. Its
condition, in spite of repeated pleadings
on our part, continues almost
deteriorating.  Sealdah is supposed to
be the  largest suburban railway station
in the world. It is running into
problems. All efforts on our part to make
the Railway authorities conscious of their
responsibility to the travelling public
there have so far failed. In this
suburban section, as for example
Diamond Harbour, Lak-shmikantpur,
Canning, that is serving the Sunderbans
area as a whole, which is thickly
populated, the major part of it is without
double line. The Murshidabad section.
Lalgola section and Nadiad are old
railway lines, without double line, and
the sufferings of the people in that area
beggars no description. Bellurghat;
which is the headquarters of West
Dinajpur District, has been clamouring for
a railway line for a long time. Recently
the Railway Minister himself, Pandeji,
went to Malda. together with the
Minister from a neighbouring district, Shri
A. B. A. Ghani Khan Chaudhuri, and in
his meetings with the representatives from
the West Dinaipur District, he assured
that he would pay urgent attention to
these problems. We would like to know
what

steps have been taken to fulfil those
assurances.
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In the West Bengal Legislative
Assembly, a unanimous Resolution was
adopted. In this House also we raised the
demand for an additional train for North
Bengal, which has a vast area but which
is ill-served by the railways. My friend
Prof. Sharma, referred to the neglect of
the northeastern region. North Bengal is
also almost at par with it. This additional
train may be provided to North Bengal
either by extending the Gour Express,
about which the hon. Minister assured in
Malda, or to have it run daily. More than
three months have passed but no step has
been taken in this direction, either by
extending this train or by providing an
additional train. North Bengal must be
served.

Another problem which is plaguing
Calcutta must be brought to the notice of
the Minister—the position regarding the
Metropolitan Transport Project, MTP.
what is known as the Tube Railway
Project. The target of fulfilment is
receding. Expenses are increasing.
Accidents after accidents are taking place
in the construction work the latest being
in a very populous area, Bhawanipur
area, where two sliding wheels fell on the
water main, completely dislocating the
Calcutta water supply for about a week.
A person was killed. (Time bell rings)
Yes two minutes.

THE  VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): I can't give you two
minutes.

PROF SOURENDRA BHATTA-
CHARIJEE; One-and-a-half minute, Sir.
(Interrutions)

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Independence have
taken more time.

PROF SOURENDRA  BHATTA-
CHARIJEE: One minute more Sir. We
have in this House, brought to your notice
that the feasibility of circular railway
should be examined. We have been told
that the technical feasibility report has
long been before the Railway Minister for
consideration. I appeal to the Railway
Minister to consider  the feasibility
of a cir-
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cular railway which may come
up in a short time instead of
depending on this tube railway. Lastly,
there is the problem which concerns
us. It is regarding AC sleeper in
Rajdhani  Express. The Members
of Parliament travelling by
Rajdhani Express in AC sleeper have
been experiencing a very peculiar
situation which is humiliating. The
Ministers repeated assurance has been
that the Members of Parliament are
entitled to travel by that class. But it
seems that the Railway Board thinks
otherwise and the Members are plagued
like anything on this issue. It has been
said that the matter is pending with the
Railway Minister. I would request the
Minister to take this opportunity to
clarify the position in this regard in the
House.
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THE  VICE-CHAIRMAN  (DR.
RAFIQ ZAKARIA); Mr. Shiva Chandra
Jha. Only two minutes, please.
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THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): This is no point of order. You
cannot take adavantage of a point of order to
seek clariflca-. tions. Mr. Minister, you can
ignore this. I cannot allow this kind of
discussion.
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a8 @A TEC ZW 0 fAmar

TF AAAIT A q1E AR A
AT FEEN F AT H ) Fona

FAT A A 2 W 60 gWIT 2

T ngaAzT W Fiwgi #E

THATA FI ATHHTI ATGHT G
gn g gifefeam  zfezgio & 18
B FE E zwfAcdR s fe 2
HTE 60 FWT XSARA  HqAH £ |
Fargar gfwead &aga & amiar
[T F7 | WawmA ug § (% an
FSANT  FATL @A TAE AT 0 FA-
ArEEwA F1 & TAHT W arEAr
gfxaamm awa fad, w gy 9
ez fad | Foqme due A
TEW 8, IO W A1 e g,
dfea =i A g AW A HTET
FH OF OTASE g | e W
AT 7@ g Tfge) mww am
g weva BAT TR W& qwy oA
Trerargst F40 | ¥ g fawgw faens
gfwaaam faq ord | # %z fafree
g w1 mnE faeis gfw 4 sqam
qAL FETINT FATATT H(T AT
awr giww gi1 R N ame
g FIE AATAIE | THE Harfaw
12 @17 £I0A FavT Tareisst a7
T § HWIT 9500 W FaA ¥ R
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[+ Farr q12)

arqg ) I9F AFAT IEER FET
fesr #zfor fav g I9%  §
1566 F1 LTAT FAMRZT FT w2eq
$fzarg) AW asgasr § gar ¥
FfF7 311 gaawm # § 2 AW
60T F AT IFA T EAZAZA
57X % gAqr dsama AAC ZATL
qraAdt |ifgT, IAFT FH FCAAT!
AT F1I(AVEA KT AT ATE AT
FETH 9T Al IARI AWT | AW
w15 werq Aff & wfed faawa
azzf® wrwez Ggag 502 T
s 7 FfEtE &) wEvw HARITAA
Fav wrargfy  ag I E
Foqlo &l ARAT aznftoﬁ w o
OF I A2 T IAR FIRAT A
# gy fages gAr & wdAifw
g BIZ WAGL &, FW ACEARE A
s £ gifae g gfesm &
qrEAE 3T 2 Ffww afqaran
Trazg s Foqma dac  fwaa
73, faatr was: Ioguzw a7,
o faw W gad wEw SEmat §)
T qIZA AT ATTHT FEq ALA
¥ HATIT AZEAT FI@AT FT T
... (=wEE)

AW, WEW ¥ 37 ¥ {fz
zifaz faezw & 3 #wgr wan
afsa A 3T & ¥ futws 2
#aifF AAT G2 IwF  FeTEr i gw
a1 @ £ @w wgg F fw
1984~85 TF  FA4FT  HEHA
g FWAT TT) IAA WA AU
gd gt & agq  ImEr wOA
T FTA0 AT W IAF A"
wzi & ArEifaz faeew & Jawr
FAATTT | qfFA wdr At w7 Taar
rIaTA gAr Ad A gafan warm

-

Ft Awgr gw A2 wv w7 F afea
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FAFAT FTH AT GFA % AT
ATIAR GFF  FAIZ FT | AT
7 I Eagl

AW, VH F T H T waAl
Figal g faswa #aa 71 38
FHET F 1 T 156 HaEH g W7
IAET FHIREG 9t® gwa fean
g1 @A aw-vq gac fzazar,
F AA0 H, gAe FE0 q47 fzar)

IATHIETE (TN 0 THE AHCAT )
m-FE w7

o ¥R qiE 3T FEXA
AL Faw wE-gwE & fa R

THI-REIWA " WA agl fegi
qger 91, &f6a  =Awt dfqa w7
fagm |

o7 g0 WwT WIWET ¢ g
FREF FaFAd A 9w frar g
sl wafa #1€ 9@ T w8
zaT srate fra gagdie ¥ ad-
a4t & 9 97 IR gfa 8
W OE ) FEAE ¥ oA oav Fg
anfe agfaves £ 4

=t §FIT i 10 AIEHY
li‘ﬁ g faawr UqT FEI9A 9T 97 |
FAH W EAA FE (6 G aHiE
T | FTER ATC AF  FIHEA)
QT ITH 156 SHA FE IEWA
Framagig  (m@am) .. 5o
BT WHgA 17z Wiwoa gfe gad
STRT IR GTAETE

T 156 FETAMCT w3

oY FRCAE ¢ TAAT a0 F wEr
& Ay FETAEar a7 . (waane)

It is the entire discretion of the
Minister.
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ot B0 wwT WINET: T T A
Ffaw faq 7 (=aw)

TSN Bl IFF) 91 Z4 &0
arx g a1 & 37 9% fFarT ¥ q@war
| F¥THIHEL 9rET T 7 HEd A
THE VICE-CHAIRMAN (DR. RAFIQ # vy #ialor Taat s awtar=ar

ZAKARIA); Please sit down. °I won't allow ST wafr oA AATATT
you. You can't' go on getting up everytime and Eg LR !

asking questions.

ot Fw A A A awmfear #
& ox FR AT At FAvr g faara
i o fgedt wamgarr afafa ag
gafanr & f o= 3w # faedl an
qHT BT
That is our national language policy.
&% qatfas g7 warag § ag afafy
NR 7T T A ¥y A g oA
T i fgedr # wad wanar anw gt
¥ 0w aavE g WIEE S aehm
garw § AT QEast s &
Qaas & = 8 UEIS JE a9
aifer sy agd § o fgedy wamgame
gfafy #r #n w&T § 7@ aw *@
AT & TAFr @en A fgar s

oft g g W e e
(sumarw) 7

oft FHC Q0% : WY T FEd
afea sw wifaaiie Tee agq &
42 FeA & avWAHEL TIHS HT F4T
SeE & A ogg #@ar § fr ot
IART wifer aww A1 a@ g afew
difer & @19 yqw gATH H oG 67
Faa ¥ fag o SMar & a@i &%
T & @ & AW g @Y
AR AT IAE FWAT § A2 AgA
R @dfa & oar # FE wraar
156 WA g TOF I B
ITF qIR FEE FAIG [ wECAHEL
" g AT F # 7 faa w1 frani
HT% MBI, WA FHT BN, F1E ATD

T wETq AZ] 97 | THH LA AqAT Fi
afgere & @ vz ¥ fa
78 @ @z o § 1 Tafer o
FyZr gavg g faad fegeata oo
¢ @t fowafees & a7 ofaEr
BY ATT FTA W W E 1 AT ag
RATHT ¥ ZAL #3574 # fzar av
fr g0 Gaedzae & e
FAAEAT §E Siq FATAHAT 1 WL
w7 QFHF FA WW WIC q ITH WA
Far gwar g ghoww il

ART §FH TE B )

St gaW 34 AT TWRE : FaT
ar qE 21

st I qiE : dyad g9 &
afer w7 gr wvd £ ¥ oW
et # wgl e qor Regenia fepafies
21 A wuieal T QET 7 g E
g Iwm % fewemage W
(sadra) gwrEa ATTAM AEY AT
Y guy Fed §) ow & qAEw G4l
a1 &l 92 THo TAoTo & | T ATIS
I THT A1 TADI, AL HIATH U AT
&1 7@ ¥ st w0 9gEAq §
wt gf siaz W1 @A §) 9IS IEA
& 9T wraTy Agw 9 § W TE AW
TE

=Y FEqATE A ¢ AATRH-ATAT T
T H oFAIET |

st FRT qIE : FAILH-WEA] Tl
ata Fy wgA & ¥@ & 47 ww
% qgar | fF Faar av fvoamr @
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@ e oW FUT AT AVE A
fag |

ot HEAATG T - AZT-AFT 74717 |

ot BRT QI : WA F-AT FUT
g9 gU | HAT W AGT FAT F
(=)

SHRIMATI MONIKA DAS (Kar-
nataka): Point of order.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): No point of order.

SHRIMATI MONIKA DAS: I want to
ask a question.

THE  VICE-CHAIRMAN  (DR.
RAFIQ ZAKARIA): That is no point of

order. Asking a question is not a point of
order.

SHRIMATI MONIKA DAS: Point
of order. One minute, please.

oY Hrrewid ;gAY frw o §
ITFI AET B2AT § . . . (FIEw)

IraAteIA (o IWE FHOAT)
St ZAT Fid & AeAA A IAF @I
feg w7 stamg T AT

wY ¥R qtg : T7Eiq fow faar fa
aaedqr-faedt g & 9iwq | a8 FeTATA
A X W W AT | AR gAT ;A
faar &1 & zas a€T (swagw)

ot wwwR g (fage) o oam
T 97 FATH &1 Aq  (smagm)

=t FRUC i
g1 (=wmaw)

fasreoig  wya
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FuawTEge (Mo TH® wwELAT
frgre arer savar otwrT F2 3 £ |

ST FT qE ¢ TELF( 0T FAN
g ... (=)

SHRIMATI MONIKA DAS: Point of
order. (Interruptions) . . ..

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): No point of order, You
cannot take advantage of a point of order
to seek clarifications.

SHRIMATI MONIKA DAS: Sir, he
said that 2,66,000 casual labourers are
there. I would like to know.

THE  VICE-CHAIRMAN (DR
RAFIQ ZAKARIA): No.

SHRIMATI MONIKA DAS: But I
have come to know that more than four
lakh casual labourers are there and they
have not been given employment so far.

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): That is not a point
of order.

SHRIMATI MONIKA DAS: That is
really a point of order. For your
information, more than four lakh casual
labourers are unemployed.

st ¥R : TIF 417 F AT
faiza Faa0 Tgar g f7 asrage
T aiagl & &9 ¥ IT A
fagrr &1 wtw  Aga T @ FET
W@ &) whHar F oA e HAl §
giX @ ¥4 WA g 4 W@ 9w &
gasr 1 ag wm W & fr
qeqTYT WL TaAT F qr9 §
aren faord sy =ifgd | GvaegR
O qlE=wT F A § ¥w AL A
qf gur § WX 95 A 42 HALF A0
Tigl wAT ) ogA o Ffuzw awd &
a7 fed i §3 a0 Fifgg garw
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ot fraw & 39% 10 9 F1 f=d
g wifgw | o7 fedr @rew & faer
§ az ara o 4 Wt § @ feT
q2 AIAAT OFTAN FHAT F WF AQAl
g\ wfqm wfto § OF FRE @ ST
7 zad ¥ fr wg ufenm awad
ofemr @t @8 & 1 WO Ag dFAE
afear g & & g owd w44
iz fagr o 20 oW W #
Tt w7 fazrar wan a1 Iqd @d
dt g ¥ 1 zafer oF wa {fe
dzd amrar war F 1 IAE T BA
afer =t e &) fage § #% F9
frer &1 sl 79 foa ogh & fasirm
wm gt | fastror F%9F ufwr &
agh 9z @ fawdy § W A W F
AT F Ay § 1 IAH 0F ATH
ar &gt g W RO % arasw
2 Wy ag waar faar & fr gaasr
T ¥Ad AT A WA | AT B
aE T A g a5 fagrer ¥
AT ATIA o o7 <@ £1 4@t 7¢ g
Wy @ fawmr qe & faar &
WL A2 AFAA AL 7 7 AT AT @A
qgr TT IAF AGA T ArAq 4w A2
dvad ufear § ... (s;mad). ..
W ¥ Ara qfqad & afadr &
Fra ¥ @ Z ) q el oF d3ad
afearr & § W @ FT W g
e gR fedr w9z &1 39 arA 99
zq fr araaa & ar adf, @1 Fga-d
g GAT ZOOT St wET 4T argga
T4 & awAr & Wit Agh 3T arE
39 WA 92 74 faard s oawdrd |
gifaa gu canifqn sfwa & o9 &
& qAT E W7 10 veare feEd &
AT ATIET § IAF 97 A ¥ T F
ARG Gy F AR ¥ fAF o
72 a1A wg W g fasrew ®wo§ et
A A(AIATAIT TF FY A1 45 faaqidee
T OAEA § IT GC 11 TUT  wIAT
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gq gom | BT T

U CUR R

o) g fafqefy & wavly & 1 7 WY
TF 19 F FTE gerfad gu o @nr
#ed & & ag foxr d ofn 8, aat
FY ATOT 7 AT A AT 7w
g fr ot fros w@ms € oW fem &
g fed oA wifu ) gafan g9
i IwHag femas gafee 7
ufcar % o 9 7% §

[samwrens (=t feqm dwrndt) de-
w &Y

7§ o% faorefy fr o1 @ § 0 @R
WA I A AT ag A g 5 oot
gar  dwae ufor £ sawr  Sedr
q wodr faw fFar soosiw W
AN F@I AW W FH FL ) gEfAT
o a8 GggRw & S 10 9®T
fafrrs &7 od & swwr sadft og
ar] fem s gwar @ 0 3w owER
F1 dFaf ufar FTqAT A8 FAU |
aar fasee #1 wEEm  uEsTeT 2
F Gdr T g o arEr g =ied |
o Y aga @ A ) 7@ Ox
FEAAIT ATAIL FT AT AT |
san FH EfRe i o ST &
gi 39T g @ A & g
THF! F A9, FATTA, TAIAT I 92T
F O qEdE g § ST oqw
FWT wifgd, 71 = 2N A7 F1E wwea
AR A

Wt W A fage #

A mfes F @7 ¥ °

ot ®arc QiF : fagre § oW A
| 0 A« fage § & 4@ afew
AT¢ I F AT & wEd ¥ Ag grar
=ifgr | 3% fao W= forrd 99T
gHA AaTs 2 Tl fyeard E e
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[+ e aiF) fetda & & difwa &1 7éf & a0
wiE, ThA ¥ AR A g FT § oW gf § cewense s 3
@ g oA welr A At & WA gad agy aF ¥ aga @ a7 8
WA gz wegn FHOE @A wg ) aw A ww fawre AT ww
WIT A oa WH AT AA T R0 ZEA 4 ww & A gAa wgm

FAGEIT dFT TE &1 68-69 FUT
W # owad @ af &1 9gF oA
q& 4, qgw ww 4 | gefwa g
quwd § P Wi A1 dE W agh
wifgd | @giwg @ wfgg, #3 @m
arfgd T9% fad gw Taa foms 5T
# famfeaf & a3 w7 @ §
ofd & fawrfed argdr gn #¢ 37 |
a4 afqardt a7 7§ 98 T
g AT F o§ad § 30 W oF @R
ifens IHqwF s WA w0 gET
@7 wifga w9 q¢ f491T w1 q F
fad aw zr§ wax FaEr a0 g A@
%2 T T W TR WY AN
safefeios g0 &on WEd &
SATATHAT  FAT AT AT gAr
fams wma @ AT F W TUST
2 72 2800 %2 fratdee gafefs
FUT FT @ §, Taa AT g T
® ¥ wfeeem gd a4 ® &
H/IT AF qia FATTFAT AU ST w6
AFINfET &, @1 1T IHE wY Ad
AT WRE 1w A gwTa FaET g 9y
yz % f¢ g di WA W, g
e, Soagang FR FegEE-
WA | A A FH T H1 ow0fRT |
afwa zus fag Frar Gar wrfay
wiT wE WIAA § gw FTW F¢ Al
11 BT &0y ®r fawd  EF
T AT § g Wifed | &faw
F & " ovF @iga d@ifea g 617
dfae ardt 8 ggd 72 a3 § s
oA o8 ¥ fo 11 @07 FOT &
| SYTET EE Fe qwa S | oaT fAaw w@a
F | AT w@ A WA | gL Al

SHRIMATI MONIKA DAS: I would like
to know from the hon. Minister . . .

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): Let him conclude. It is not
fair.

T 77 Fgal wigr g fv
(swwerrs) . .
Please hear me.

THE VICE-CHAIRMAN: (SHRI DINESH
GOSWAMI); Please Let him conclude.

o FRTT iF @ OEEET & @it
A7 H4 SiwAwET W@ FE ...

SHRIMATI MONIKA DAS: What action
you are taking for that, I should know.

Wt & qiE . vRdERs § AT
‘ﬁwﬁmuﬁlmiﬁ?ﬁ
WAl AT, GRdiEgE & AT 7 gear
g Bl & wr¢ oW1 dvw W e
CFHEET 97 A A §E Al

SHRI V. GOPALSAMY: It is not the
Legislative Assembly of Bihar.

»t ¥ ai¥ ¢ § Tad ag @
g AT ww A S owEEr g § )W
wgy & fr oRfeaw 7 g ) afer
™AW H 1960-61 A 7FT WA A%
mRfdeEa dla wq o @ §
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SHRI MAHENDRA MOHAN MISHRA:
Fix the responsibility.

SHRI V. GOPALSAMY: A point of order.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): No point of order.

SHRI V. GOPALSAMY: The Minister is
not replying.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI). Let him conclude. He has not
concluded his reply. Let him conclude his
reply.

At FAIT AT ¢ QAR WA AT
H99 27 A UFAAT TG | IR G
A ZHAS T GFd, SANTA @ F
T4 | Tafad Ty A1 gaus TEwW
T B =ifeg

SHRI V. GOPALSAMY But this is
Parliament meant for the whole of India, not
for Bihar alone.

SHRI KEDAR PANDE; I am talking of
Madras, I am talking of Jammu and Kashmir,
I am, talking of U.P. Why do you say always
Bihar? I belong to Bihar. That is my State. If
there is some problem, I must be bold enough
to say that. (Interruptions) .

SHRI V. GOPALSAMY: I cannot change
my view, whatever you may say.

SHRI KEDAR PANDE: I have talked about
Karur-Dindigul. 1 am talking about Assam
also. I am talking about Mizoram also. Is
Mizoram Bihar? Is Madras Bihar?

P.M. Why do you talk in this way?

R Afefedmm svam g fae
AT FaFaT F F/94T 718 gAfa-
frgma wgd & g1 &1 180 gAfeg-
fefma zw &7 @ § AATaT & TEAT
9T FaFar 44 ardq 9T FHT AG
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3 @& f& garrg WAl A7 A FE
w6 §A FET T a@ ¥ AR A
F14 ¥\ MW AWTQIE & ZH AT
3 § fggm avrer | ag ad e
qﬂtﬁglwmﬁﬂm‘ﬂ”
ﬁalqmmmmﬁﬂu“ﬁﬂrw
Zo 9% arén & A1 W 71 zafan
S RLE LR AR Rty
# om ¥ AT TN FTA A1
,%n-aq-fa'q m&nsﬂsr fax
40-41 FUF AT @E FIA A 2
glmmﬁqa famm % faar

&) fgarad WM A AU ® AeATeT
Is it Bihar? It is Himachal Pradesh.

SHRI V. GOPALSAMY:: I know where it
is.

SHRI KEDAR PANDE: So, I am talking
of the whole country. I am talking of the
country as a whole. I am talking of India. I
am Indian Railways Minister, not Bihar
Railways Minister. We are all Indians here.
(Interruptions)

SHRI R. RAMAKRISHNAN (Tamil
Nadu): The railways is not a State
subject.

SHRI KEDAR PANDE: It is a Central
subject. So these are the things.

4 Wy weaT Wigdl g & wied S
ATAAT § AE) ;AT AT | UAHTEH
§ 50%, g e FINITE AT T
faa zad a7 = § szfaa TEANT
ATE AV EF ) ATEF TH AWT F 2
FUA & F WiHAT § TA ATA T TA-
fer & w2aT f& 61000 == fFml-
frzr 33 At 3
Five thousand route kilometres are
overaged and are in a bad shape.
9 W @9 o @ g s fen
uA freaaz FT @ § |

SHRI R. MOHANARANGAM: Sir, for

the convenience of the Members who come
from non-Hindi-speaking
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[Shri R. Mohanarangam] areas, when he
comes to our State, let him speak in English.

SHRI -KEDAR PANDE: YoU have got

provision for translation 'here.

39 7@ & wiw sIwfy @@ 4w

IN FiATIE MT IR TATATRT
There are 61,000 route kilometres in this
country and out of them, 5,000 route
kilometres are in a bad shape. I have to,
replace and renew these railway lines. In the
Sixth Plan we have allotted Rs. 500 crores for
renewal and replacement of these old tracks,
Last year I spent Rs. 70 crores. This year I am
spending Rs. 110 crores. In 1982-83 I am
going to spend Rs. 130 -crores. So unless we
do it there will be same accidents here and
there. We must try to remove the causes. That
is the whole thing. You must know these
things. Our rolling stock also is in a bad
shape. We are going to lay stress on the
maintenance also. We know the causes. At the
same time, we are going to take serious action
against employees in whose area the accidents
take place. Nearly 200 employees have been
dismissed. So I have taken all these steps. So
you should be satisfied.

SHRI V. GOPALSAMY; What about the
railway concession for sports teams?

SHRI KEDAR PANDE: I shall consider it,
because this is the recommendation of the
Tariff Enquiry Committee. The
recommendation of that committee is to do
away with this. But I shall consider this. I am
giving you an assurance. I shall consider this
matter sympathetically.

afd F FEA0 AT F A% AEE-
faasy ot 33 w7 2| 37 AT F) 2
awai ¥ 9737 ¥ g97 % § fam
A3 ey avd Fa7 fF. 245 F0%
1T RANAT TFEGIEL, 170 FOE
eqar mwAwaa  wfar T
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We are going ahead of the target 215
fafaga = & FuT gw AT @
g | At gaTl THATT §, T I
s & 5 220 fafemer = @@
s st | afew o § aw gf g
fr foagme wiE TGS F1 g9E @
A THRGEIF AT | w4 O
wHA Elo To FFAMEH &1 & 60
FLT ZRT UE A7 FOI | THI AG B
TET 98 UATGA | 41 WAL
10 FUF Iqr 9 @9 g1 o, qu
AT AW @ | FFG Ae 9T dlA
F0T & gd FT @ ) e @F
ara IFA FT. &M qG A4T AT TA-
fefmr #r Zfor 78 mr .
a7 = fag. 50 FUT &
TT L T qEE g9 hwed g |

These are called post-Budget factors,

qg 43 AT, A7 g9 9T AT FIE
Ferim adl g AT gafaq FHT H
AT T F@T F, TAT T @ FIAT
g al @1 &7 awe fear @@ 245
FLT F AT AT W E ) AT ARTAA
7 uF ghagm «q w@r g1 0 At
ftead @3 & sfagm & & gf
2 ... (=amd)

it ez wvga faw . oadiEzE AT
a0 OB TET § INHGINA 9\ IFH
Fgr T faq 9% %1, T 4 0a9 T3N
qr faar w2 #1 ) § FAH 98T
qrzar z 17 A4 0aHisEH 97 T
szt f& 205 geAmfra g fam,
& A9 AR FTH TAHET F oqA7
¢ WYY JdHTE AARNT 9T UG
a7 mraar g s . (emeend) 34
ofama & swew w497 @1 fzafas
fear sy, amz fear ag 0w

oar FHT WA Fi=E L.
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| ®AR Q¥ : 457 ¥ UFTI2-
fafazl #1 amg & #HiT

Wt wgE wiga fast: svTRl @
#1 UITEA ZaT BIAT | TH FHATL
* S wm tax WAy s feafaw @)
Frry A1 FEw 5 3w g9y fom-
fam 21, T 1T FFT |

ot AT iy UAET A oAE
7 EE Rl e A v g fFowe
A AFToFRET Z0 § ATHT LAY g2(AF
sefama ard 41 v wriwfmrmy ae
fFaT 81 AT g1 @0 W ara-ang
71 zarer ifaw w2 afeEdm 2,
| 97§ wwEms fwar g

A,
sl o

st afaw fag  (fazre)
¢feaq S ﬁ"ﬁi’f FT T §Y 'r%r_

- ¢

sit g% aig © 483 & &M TN
Jrg Fr 9917 49 g 1 S A%
=R § IARI E(F G Head Agl fFAT
T E) A% AT TAd &1 gwW ANt
i faadl A%Z1 gV A%l & &9 AeA
(Interruptions). Safety rules are not bieing
neglected. I am talking of the safety rules as
a whole . . . (Interruptions) But there are

rules regarding safety and those rules are
being maintained . . . (Interruptions)

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): The way you are
attacking the Minister, he will get derailed.

SHRI KEDAR PANDE: No, I am not
& wmw ag wer § fr g fed
7127 AT §2 agrar AT famsr wmw

> f& w3 =% #7 aw g qAT Y

dar qt fFET 7@ s, @A saver
AET | G2 % W1 A7 @O 98 Aa
WA 21 qE 53 «F %EE 1 uF gy
ArSZH g AA %< IfvE uw 1T agars,
BaT 0 7 FEEr 1§14 T4
80 LT wYAT TR fwaar &)

SHRI SHRIDHAR WASUDEO DHABE
(Maharashtra): When the next Budget is just
two months away, why do you increase it from
January?

ft FTR <y W AW wiAn
T ATED & ArfE W FWEHT Alg
9% § AT, W galad afswa T Y
g 1 gafag qg gikEaE A I
¥, 33F soEy awrd 3N wifed fw
gwa Sy feur mear feal (aqedrs)

ot wuT gwEr avadt (ofredr
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THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): Now I am not permitting
anything else. I am putting the motion to vote.
The question is—

"That the Bill to provide for the
authorisation of appropriation of moneys out
of the Consolidated Fund of India to meet the
amounts spent on certain services for the
purposes of Railways during the financial year
ended on the 31st day of March, 1980, in
excess of the amounts granted for those
services and for that year, a; passed by the Lok
Sabha, be taken into consideration."

The motion was adopted.
THE VICE-CHAIRMAN (SHRI DINESH

GOSWAMI): We shall now take up clause by
clause consideration of the Bill.
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Clauses 2 and 3, and the Schedule were
added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRI KEDAR PANDE: Sir, I beg to
move:

"That the Bill be returned." The

question was proposed.

SHRI SHRIDHAR WASUDEO DHABE;
I want to say something.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): We do not have time. Let us
dispose of this Bill. There is another Bill.

DR. BHAI MAHAVIR (Madhya Pradesh):
If Members want to speak particularly with
reference to Railways .

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): For that there is another
Appropriation Bill. But I do not know
whether I will permit Mr. Dhabe because be
has already participated. I will permit others,
who have not participated, to speak for just a
minute or two.

The question is:

"That the Bill be returned." The motion

was adopted.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): Now, let us take up the
Appropriation (Railways) No. 7 Bill, 1981.
The question is:

"That the Bill to authorise payment and
appropriation of certain further sums from
and out of the Consolidated Fund of India
for the services of the financial year 1981-
82 far the purposes of Railways, as passed
by the Lok Sabha, be taken into
consideration."

The motion was adopted.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI); We shall now take up clause by
clause consideration of the Bill.
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Clauses 2 and 3, and the Schedule were
added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRI KEDAR PANDE: Sir, I beg to
move:

That the Bill be returned. The

question was proposed.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): 1 want to restrict time because
we have two more Bills to be passed in two
days.

DR. BHAI MAHAVIR: It will not take 8
or 10 minutes, one minute or two minutes for
each.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): All right. I will give three
minutes to Mr. Chak-raborty and three
minutes to you. Please cooperate. Mr.
Chakraborty.

SHRI AMARPROSAD CHAKRA-
BORTY: There are some problems which the
Railway Minister has not mentioned at all in
spite of the fact that one hon. Member, Prof.
Bhattacharjee, spoke about them. What about
Sealdah Railway Station.. . (Interruptions)

THE  VICE-CHAIRMAN < SHRI
DINESH GOSWAMI): Order, order. Already
there are complaints that Bihar is receiving
more attention.

SHRI  AMARPROSAD  CHAKRA-
BORTY: The Railway Minister talked about
Mrs. Gandhi. What about the Metro Railway?
Our Prime Minister inaugurated it in 1970.
Now it is 1981. Even the earthwork is not
over. What about Howrah-Amta Railway?
The Railway Minister is fond of Prime
Minister. I say she inaugurated in 1970. Are
you not aware of it? That is regarding
Sealdah. Then, Sir. the fourth point is
regarding the Rajdhani Express. Sir, it is very
humiliating that Members of Parha-ment are
asked to pay more for travelling by the
Rajdhani Express. A letter has been issued to
MPs asking them to pay a sum of Rs. 40/-
more and [ think it is pending before
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the Minister. Yesterday, those who were
travelling by this train were given a letter
by the Chief Reservation Supervisor to
pay more which is very humiliating. It
was declared by the Railway Minister
that we are eligible to travel by the
Rajdhani Express in the air-conditioned
second class. But these people are issuing
such instructions now. The Minister has
not touched upon these points now. Sir
we are prepared to pay. But this letter is
humiliating. He has not touched on this
point. We are prepared to pay extra.

THE  VICE-CHAIRMAN  (SHRI
DINESH GOSWAMI): I think you have
made your point. Yes, Dr. Bhai Mahavir.

DR. BHAI MAHAVIR; Sir, I wish to
make a mention of three points only. The
first is that he has given reasons for
raising the freight rates in terms of the
additional cost which the Railways have
to bear because of the higher wage bill,
because of the bigher bills due to coal
and diesel and all that. I would like to
know whether he is aware, if he has
already calculated this, of the fact that
this is a vicious circle because when the
Railways increase their 'freight rates, it is
going to have a cumulative effect
on all possible types of production and it
is going to add fuel to the fires of
inflation in this country. You are today
arguing like this. But if you limit yourself
only to arguing that because of these
things you are increasing the freight
rates, it is all right. But you are forgetting
the consequences it will have on the
general market, on the general consumer
and on all the people in the country. It
may be all right for him to say that these
con-sequences will not be there because
of the increase in the rail freight rates.
But the industry people will say that
because of the increase in the freight
rates, they will have to charge more on

their products. The second  thing is
that you are
raising the freight rates and in-
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creasing the bill for which the people
will have to pay. Have you done any
full-scale inquiry about the maintenance
of the railway wagons? Whenever we
travel, Sir, we are struck by the poor
maintenance of the wagons and coaches.
Even in the first class compartments, the
maintenance is very poor. If you go to
the toilet, you will see that either the bolt
is not all right...

THE  VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): I think that
point has already been covered.

DR. BHAI MAHAVIR: or the

shower is not working or that it is leaking
or that there is no water at all or that the
wash basin is in such a poor and dirty
condition that you can not use it. Will the
honourable Minister at least see to it that
proper maintenance efforts will be made
and there will be proper checks, surprise.
checks, to see that the bogies are kept trim
and that severe and suitable action will be
taken against those who are responsible
for poor maintenance? lastly, Sir, it seems
that he has said that he is going to take
action against some General Manager for
certain lapses on his part which resulted in
accidents. Normally, Sir, the tradition has
been that the Ministers have owned up
responsibility for whatever happens in
their respective departments. Now, Sir,
probably we are starting a new
convention. So, I would like to ask the
honourable Minister whom we shall hold
responsible for accidents in the future.
Shall we put it on the General Manager or
the Manager in charge of maintenance or
the Commercial Manager or on somebody
else? I say this because now it seems to be
the consensus that side that the Minister
atleast is not responsible at all for what
happens; he  has himself said that
accidents will continue to occur, but he
will only try to minimise them. I would
like to be enlightened on' three points, Sir,
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SHRI KEDAR PANDE: Sir, so far as the
Howrah-Amta line is concerned, in the first
phase, work is in progress from Santragrachia
to Belgachia and the work is expected to be
completed by 1982-83. Thereafter, the
extension will be taken up. So, Sir, this is the
wish of the honourable Member and that is
gonig to be done.

Now, the next point is about the Rajdhani
Express, about the extra payment to be made
by Members of Parliament for the first class
travel. I had announced in this House and in
the Lok Sabha also that no extra payment will
be made by the Members of Parliament
whenever they travel in the first class or the
air-conditioned second class. That should be
maintained. But I am hearing this for the first
time. I shall consider this matter. I am told,
perhaps this Rs. 15/-extra is the price of the
food. But I do not know. I shall go into the
matter and try to find out what it is.

PROF. SOURENDRA BHATTA-
CHARIEE: A letter has been given and we
have been asked to pay extra. This is the first
time that they are doing it.

SHRI KEDAR PANDE: I shall look into if.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI); I am told that a letter has been
handed over. Will you inquire into it? Kindly
inquire and kindly give proper instructions.

SHRI KEDAR PANDE: I have said that I
will look into it and consider it.

PROF. SOURENDRA BHATTA-
CHARIJEE: It was handed over to the Vice-
Chairman.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): Please hand it over to the
Minister.

SHRI KEDAR PANDE: So far as the
accidents are concerned, I have never said that
accidents will continue. That is rather a
misinterpretation of
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my speech. I wish no accidents place any
time in this country. I
wish...

DR. BHAI MAHAVIR: Wishing is all
right.

SHRI KEDAR PANDE: No one welcomes
accidents. What should be done? We are
trying our level best that accidents do not take
place. Important Members of the Railways
should also be taken to task. I hold this view.
But a little time is needed and I shall look into
it.

The third point is that there is bound to be a
little bit increase in freight rates. Naturally
Some impact will be there on the society. No
doubt about it. And it may add to the inflation
a little bit—2 paisa or 3 paise. So far as
foodgrains are concerned, you have to pay
only 2 paise more. It will help the inflation to
that extent. But this effect is insignificant as
compared  to the larger  benefit.
(Interruptions).

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI). Thank you. I think you have
concluded. Now, the question is:

"That the Bill be returned."
DR. BHAI MAHAVIR. Sir, he has

not answered my question about the
maintenance of (Interruptions).

THE VICE-CHAIRMAN: I think we will
have enough opportunities for discussing the
Railways on future occasions.

The question is:
"That the Bill be returned."

Themotios was adopted,
(NTHE APPROPRIATION (NO. 6)
.BILL, 1981.

(1) THE APPROPRIATION (NO. 7)
BILL, 1981.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI). Now we shall



